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MA.2722/2000 in o
CP.263/2000 . dahaciatbinn . . -
0A.1916/99

Present:.Appllcant 1nkperson
Shri AJESh Luthra ;counsel for'
respondents i ' 0
o 3 - i
Learned- counsélJ for. the - %espoﬁdents

submits that he'iQ.Lﬁilng hls'couﬁtcr to the MA .
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and has handed Over"%*éopymﬁo;the applicant in
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2. The petit;oner has filed MA. NQ 2722/2000 - ")|"
ﬁéfrein h; has pra ed EPat C. P 203{2000 may 55§ ; ‘.
révived or altenﬁg&}ve%?nruthe respondents bé” §5
directed to release %ﬁé‘; apre%;sv}qf pay of.‘ k%?ﬂ' 1'
Rs.33,891/- immediately for - the period ffom 7 l, "‘
1.1.1996 to 30.6.1999 along with 1ntcrest thereon - U g o
18% from 1.7. 1999 to the actual date of paymently L‘Wyj . ;; ﬁ"
o : : LOFF o Ty , g
'55.54 A ReSpondents have opposed the prayer of ”
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the petitioner and in replf to the MA it is

stated that the C.P. cannot be revived.

4. We have heard the learned cdunsel for the

respondents and the pretitioner who appeaféd in

person.

5. From a perusal of the records, we find
that the 0A in question (0A.1916/99 filed by the

present petitioner) was disposed of vide order

dated 19.5.2000 along with OA.2011/99 since the

petitioners in both the said OAs had common
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grievances

and tHe”relieffgranted to - both the

petitioner was - also similar. Since the

respondents have not complied with the order of
the Tribunal, tﬁe ;petitioners‘ filed separéte
Contempt Petitibns;;.beihg c. ,P. 231/Looo by

¥ o

M.P.Sharma ;a%d C:P 463/2000 by Man Mohan oharma

(petitioner herein) whlch were dlsposed of Y}de
separate orders, f;e. '27.9.2000 and '27.7:2000
respectively. In sthe order dated 27.9.2000

passed in C P. 431/2000 filed by M P. Sharma,, it

»

_\has been recorded that the learned counsel for
A 4 : g W,

the respondents had handed over a Cheque to fthe:

«A.

learned ’counsel fon&&be petltlener towards -the

arrears that had to 'be paid by them, and‘kphe_

Y
S

contempt proceedings were droppedﬂ But somehéwl

in the CﬂP.‘f?iled_by the petitioner herein, the

contempt prdeeedings~ were dropped w1th the'

r
e

obsgrvation' that the only direction given was tb
fix the pay. The order on the C.P. however is
silent about the payment of arrears. However, in
the other order passed in CP.231/2000 it is
stated that a Cheque towards the arrears that had
to be paid to the petitioner was handed over.
6. We have seen the aforesaid two OAs and
therein also the petitioners have prayed for
payment of arrears as wéll. Besides that, we
also note that the petitioner had a grievance
regarding ©proper fixation of pay and he is still

in service., . The respondents have now
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properly fixed “his gé&iin compliance with the

_Tribunal. We fail to

v

directioy
undersﬁand as to how the respondents, as a model
employer,. did uot pay*the arrears particularly
when the order dld nob say that the pay .is to be

fixed only ,,nd no elarlfleatlon in

thls regard was sought elther And if.at all“anyA .

2
clarlflcatlon is | requlred .1n this regard, e

()

direct the respondents t6 fix the. pay of the R
s S L
applicant properly and pay to him, - the arrears g
s within a period of four weeks from the date;.of , ' ‘. é

{ . 1'«_,‘ e - ' '3
}.receipt of a copy of. this order. L o §
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; 7. MA is dlsposed‘of accordlngly. No costs.; o " 3
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(M.P.Singh) - (Kuldip oangh) —
) Member(A) .. . Member J
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